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The Government of India have no
other or official information on this
subject, ner have they received any
communication which has any relation
to this matter. The Government of
India have not seen the text of the
Official Gazette Extraordinary which,
it is said in the Press report, contains
the announcement.

Not having received any official
communication from the United King-
dom Government and not having seen
the alleged official announcement in

the Official Gazette mentioned in the

Press report, and further having no
information either from our High
Commissioner in London or the United
Kingdom High Commissioner in India,
the Government of India do not con-
sider it proper to comment on this
reported announcement. There has
been no suggestion to the Government
of India by any party that Indian
troops should be sent to Cyprus or
anywhere else.

The Government of India themselves
have no intention whatsoever of send-
ing any troops to Cyprus or any
other area. There is no reason, there-
fore, for any concern to be felt as a
result of the Press report on this
matter.

Shri Kamath (Hoshangabad): 1Is
the House to understand that the
United Kingdom High Commissioner
has no information either way—one
way or the other? What is he or she
doing there? No answer?

ELECTION TO COMMITTEE
Samsap (CoUrRT) of Visva-BHARATI

The Deputy Minister of Education
(Dr. K, L, Shrimal): On behalf of
Maulana Abul Kalam Azad, Sir, I beg
to move:

*“That in pursuance of clause
(xii) of sub-section (1) of Sec-
tion 19 of the Visva-Bharati Act,
1851 read with clause (5) of
Statute 11 of the First Statutes
of the University, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, one member from among

themselves to be a member of the
Samsad (Court) of the Visva-
Bharati.”

Mr, Speaker: The question is:

“That in pursuance of clause
(xii) of sub-section (1) of Sec-
tion 19 of the Visva-Bharati Act,
1951 read with clause (5) of
Statute 11 of the First Statutes of
the University, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, one member from among
themselves to be a member of the
Samsad (Court) of the Visva-
Bharati,”

The motion was adopted.

BUSINESS OF THE HOUSE

Shri Barman (North Bengal— ‘
Reserved—Sch. Castes): Before you
proceed to the next item of business, |
may I say this? Today there are two”,
Bills for consideration and passing— ?
the Scheduled Castes and Scheduled |
Tribes Orders (Amendment) Bill and
the Representation of the People
(Third Amendment) Bill. For the first |
Bill, I think six hours have been allot-
ted, and for the second Bill, I under-
stand no time has yet been fixed, but
it will certainly take some time as
the House desires. My submission is
that the Representation of the People
(Third Amendment) Bill may be
taken up first. Whatever time you are
pleased to give may be given to it
and it may be disposed of first.

The next Bill, that is, the Schedu-
led Castes and Scheduled Tribes
Orders (Amendment) Bill may then
be taken up, and the consideration
motion may be passed today. I suggest
that instead of taking up the second
reading, that is, clause by clause con-
sideration, tomorrow, it may be defer-
red till Monday. There
amendments to that
Member is certainly eager
sort of satisfaction, which I
because of the paucity of the
this House is not possible.
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What I propose is that if the second
reading stage be deferred by two days,
in the meantime we may have con-
sultations informally and try to come
to some decisions, and that will facili-
tate the passing of the Bill on Monday.
I submit, therefore, that the House
will concur and also the hon, Minis-
ter of Parliamentary Affairs will agree
to it

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
So far as the Government is concern-
ed, we have no objection to the sug-
gestion made by Shri Barman.

Shrli K. K, Basu (Diamond Har-

}: There is also some urgency

or the discussion of the amendments

the Representation of the People

(Preparation of Electoral Rolls) Rules.
ose rules should be discussed....

Shri Satya Narayan Sinha: Time
ermitting.

Shri K. K. Basu: Mathematically
the time permits. You allow 6 hours
to the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
Bill. We may take just half an hour
on the Representation of the People
(Third Amendment) Bill because that
is not a very controversial Bill. Is it
your intention that we may get the
Bill passed today and the Rules may
be discussed tomorrow? Otherwise it
may be adjourned to the next session.
We would like to clarify the position.
"It the House agrees. ...

Shri Satya Narayan Sinha: What-
ever time we take will cut into the
time allotted for the Second Five Year
Plan. Hon. Members might be aware
of that. We are not going to sit beyond
the 13th September. Whateyer time
we take with regard to the discussion
of the Rules, as suggested, will be
taken out of the time allotted for the
Second Five Year Plan.

Shyi K. K. Basa: As per programme
now, six hours have been provided
for the Scheduled Castes and Sche-
duled Tribes Orders (Amendment)
Bill. That means today and about
three hours tomorrow, and we would

have another three hours tomorrow.
In that period of three hours, we may
first of all dispose of the Representa-
tion of the People (Third Amend-
ment) Bill and it will take half an
hour or at the most one hour. We may,
therefore, get two hours for the dis-
cussion of the Rules. On Monday, the
Plan may be discussed. But if today
you get the Bill passed and tomorrow
you take the Second Five Year

Shri Satya Narayan Sinha: Our
Scheduled Caste friends want to take
that Bill up on Monday.

Shri K, K. Basu: Normally, as the
programme stands at present, we can
discuss the Rules because we can get
about 2 or 2} hours for its discussion.
But if you just pass the Representa-
tion of ‘the People (Third Amend-
ment) Bill and then go over to the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, and
if the Second Five Year Plan is taken
up for discussion tomorrow, I think
the Rules have no chance of getting
through this session. Therefore, we
must discuss the Rules tomorrow for
two hours and then go over to the
Plan. There are two or three impor-
tant matters and these are the final
rules for the electoral rolls for the
next general elections and in that con-
nection some of our suggestions om
them will be helpful. If we put off
the Rules to the next session, we will
not get the benefit out of them for
the next elections.

Shri EKamath (Hoshangabad): If
my hon. colleagues are agreeable, 1
will make a suggestion. With a view
to seeing that no inroads are made
upon the time allotted for the dis-
cussion of the Second Five Year Plan,
which is an important matter after all,
I would request that so far as the
Private Members' Business this after-
noon is concerned, Bills for introduc-
tion may be taken up and introduced
in the House, and discussion may be
postponed to some other date. We can
save, say, two hours that way.

8hri Bamachandra Reddi (Nellore):
Sir, I wish to point out one difficulty
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in the way of proceeding with the
Scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill
These schedules have been put up with
reference to the existing States and
these lists will probably have to be
re-distributed according to the States
that are coming into existence after
the 1st of November. So, if it is passed
today, it has to be reconsidered once
again. It is, therefore, necessary that
the lists must be re-aligned according
to the States that are going to be re-
organised or we have to pass this and.
later on come with another amend-
ment with a view to correct the lists
that are put in this Bill. This is a
difficulty which we have to foresee
much in advance. If the Government
is not anxious to look into it now
probably it will have to come with
another amending Bill in the month of
November or so.

The Minister of Home Affairs and
Heavy Industries (Pandit G. B.Pant):
We have already given notice of
amendments which will bring this Bill
in conformity with the decisions taker
by the House with regard to the re-
organisation of States. There will be
no difficulty of that character.

Mr. Speaker: There have been some
suggestions. The non-official Bills may
come up at 3.30 and till then, we
must find sufficient work for the
House. We may take the Bill further
to amend the Representation of the
People Act. That will not take long.
The rules are not in the Order Paper
and I do not know if the House can
take them up. Six hours have been
allotted to the Scheduled Castes and
Scheduled Tribes Orders (Amend-
ment) Bill. It has been suggested that
the general discussion may be taken
up now. If it is the desire of the
House, I shall take up the Represen-
tation of the People {(Third Amend-
ment) Bill now.

Shri Kamath: There is no time to
move amendments. It may be taken up

'tomorrow; it was due to come up
tomorrow.

Mr. Speaker:
done now?

What work will be

Shri K. K. Basu: Why not finish
the general discussion on that Bill?
In the meantime, if Shri Kamath is
keen on moving amendments, he may
do so.

Pandit G. B. Pant: We can have the
general discussion on the Scheduled
Castes and Scheduled Tribes Orders
(Amendment) Bill for the allotted
time, taking into consideration th=
time that will be needed for the dis-
cussion of the other Bill. How much
time will it need?

Mr, Speaker; We will see. About
one hour for that Bill. So, 2} hours
will remain for the general discussion
of this Bill.

"Pandit G, B. Pant: In the meantime
all hon. Members can prepare them-
selves for discussion on the other Bill.

Mr. Speaker: We shall devote -2}
hours for the general discussion and
postpone the clause-by-clause conside-
ration to Monday. We shall then take
up the Representation of the People
(Third Amendment) Bill. In the
meanwhile, Shri Kamath and all other
hon. Members who would like to give
notice of amendments may do so.

Shrl Eamath: What will be the
sum-total of time allocation for the
Second Plan? It will be decreased, I
am afraid. *

Mr. Speaker: That will stand. It
the hon. Members are willing to dis-
cuss the rules and put off the non-
official business for the evening of
some other day, we can discuss th
rules. : g

Shri Kamath: The Bills can be
introduced.

Mr. Speaker: They will be Intro-
duced; only the discussion is post-
poned.
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Mr. Speaker: There are six hours

For the general discussion 2} hours

will be devoted. There will be suffi-
cient time for the clause-by-clause
~onsideration. In the interval, the hon
Members may sit with the Minister
end try to discuss various things and
persuade him to accept some amend-
ments and so on.

The Minister of Legal Affairg (Shri
Pataskar): What about the rules?

Shri Satya Narayan Sinba: What
has been decided about the non-official
business?

Mr. Speaker: Is the hon. Minister
willing to take up the rules this alter-
noon? There is a suggestion to that
effect from this House, .

Shri Pataskar: I am ready.

Mr. Speaker: The House also seems
to be ready to discuss the rules under
the Representation of People Act in
the afternocon. That is, at 3.30, we
shall take it up and continue. After
the Bills are introduced, we will dis-
pose of the rules in the rest of the
day. Immediately after the general
disgussion is over after 2} hours, we
wil: take up and dispose of the Re-
presentation of the People (Third
Amendment) Bill.

Shri Kamath: The Bills should not
lapse for the next session if the
Parliament is prorogued.

Scheduled Tribes Orders
(Amendment) Bill
Mr. Speaker: Let us see.

Shri Feroze Gandhl (Pratapgarh
Distt.—West cum Rae Bareli Distt—
East): Sir, this Bill is very important;
so is.the debate on the Second Plan.
1 very seriously suggest that the House
should sit on Sunday because we do
not want to miss the debate on the
Second Five Year Plan. Therefore, I
would suggest that the House should
willingly sit on Sunday.

Mr. Speaker: I am not willing. We
sat from 10 a.m. to 8 P.M. at a stretch
yesterday. We—all of us—must keep
going for the rest of the week to get
along with the rest of the business.
The only desire is that we ought not
to encroach upon the time allotted for
the Plan. We shall try to provide—
come a little earlier and go a little
later on these days as we did yester
day.

Shri Bhagwat Jha Azad (Purnes cum.
Santal Parganat;: We are prepared
to sit up to 9 P.M.

Shri Raghavachari (Penukunda).
Is it proposed that the time which
was allotted for the non-official Bills
will be provided next week?

Mr. Speaker: No, no. The Bill
should not lapse; that is his sugges-
tion. Otherwise, they will not be taken
up in this session.

SCHEDULED CASTES AND SCHE-
DULED TRIBES ORDERS
(AMENDMENT) BILL

The Minister of Home Affairs and
Heavy Industries (Pandit G. B. Pant):
Sir, I beg to move:

“That the Bill to provide for the
inclusion in, and the exclusion
from, the lists of Scheduled Castes
and of Scheduled Tribes, of
certain castes and tribes and
matters connected therewith, be
taken into consideration.”

The President was authorised by the
Constitution to issue such lists in the
first instance. So, the President issued
two orders in 1950 under article 341 of
the Constitution one relating to Sche-
duled Castes and tha other to the





